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Sr. N. I Date 	 Order with Sigaature 

1 

o,unel 	r the a-olicant and 	hri Asliok 

.,, le.rned senior Standing Counsel 

iespondents. Perused the cntents 

the DrigsLnal pplicatian. The applicant 

ntaicc i:a 	c;vcc 	c-sUbstit,ute 

in 	Hi 	136 under 

L-ivisijn at 3hubanewar 3rancb on monthly 

-ices. He is Sl.ho.1i in the revised duty 

.articulars of EDSS against vacancies 	f 

,DMM ofL3huoaneSwar (Annexure-l). The 

::)plicant's couasel says taat this is ofica 

epareo.His claim is that 	 to 10 

t regular aapointment. The Sub Recard 

Ic€-c 	nder 5) allowed the applicant 

- 

	

	
- ally azdoor 4orkcr at the rate 

per day. He has been continuing 

i- 	:J.LTL--  



Srja1 
No. of 	Date of 
	

Order with Si&nature 
Order 	Order 

General by wnich three posts of 	 hal/c 

been transferred from the establisent of 

to the estaolishment of Superintendent of 	st Jfficcs, 

ihubaneswar. The a?licant s t- atcls that wen his turn 

came (in fact he is No.1 in nnexure-2) he finds that 

the posts have been transferred to another: range. 

In this reqard Annexure-4 is the represE.nta ion 

to the Senior :uoerintEndent, R.M.S.'N'jjvj iofl,c'uttick 

wherein thE entire background of the aoplio nt's 

case has been mentioned. It has to be noted that It 

is the Chief Post Master Gefleral,Orissa oi4cie, 

L Bhubaneswar, who ±zm ordered the transfer of posts 

of E .L .M.M. appantly depriving the e'plicnt of 

c.nsidcration tar E regularisation. The a:jlicant's 

counsel is advised to senc a r€preh:ntati n to 

the Chie.f Post Master eneral in this regar 

The applicant shall make a representation before the 

Chief Post Master General, Grissa Circic,3 	aneswar, 

within ten oays from the date of receipt of`1 a copy 

of this order, The Chief Post Master generah shall 

consider the applicant's case, give hire a ri ht of 

personal hearing, and dispose of the represe tation 

within four weeks from the date of filing of the 

representation. Till such time as the appFcant's 

representation is consiGer.c and disposed o , if the 

transferred posts are not uti1sed and iille, they 

shall not be filled up. 

The rigina1 application is disppse 1pf. 
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